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CENTRAL ADMINISTRATIVE TRIBUNAL PRINCIP AL BENCH
0a No, 632/98

’ !
New Delhi: Dated: this the S day of No vember, 199¢

" HON'BLE MR.S.R. ADIGE VICE CHaImvan(a)

shri K.N.Pant, :
s/o Shri D. D.Pant,

‘working as Nursing attendant in safdarjung Hospital,

Ministroy -of Health & Family %.Jalf‘are,

New Delhi,
and residing at 1-146, Sector-IV,MB8 Rad,
New Delhi . see fpplicant,

(By adwocate: shri B,Krishna)
Ve rsus

Union of India

through

the Director of Estates,

Di rectorate of Estates,

4th fFloor 'C' \ing,-Nirman Bhgauwan,
NEU Delhio ‘ - \

2. The fstate Officer,
Directorate of Estates,
4th Floor '\C' ing, Nirman Bhawan,

New Delhi.

3. The Medical Superintendent,
Safderjung Hospi tal,
Ministry of Health & Felhe,
Sri Aurobindo Marg,

New Delhi . ‘ e+ Respondents,
(By Adwecate: shri D.S.Maheﬁdru) ‘ | e
a 0RDER. .\
HON *3LE MR, S, Re 0DLGE, VICE CHALAan (a). o

Applicant impugns resgondents' orders
dated 27.2.98 (onnexure-M) and dated 12.8.93
(Annexure-,'\Z) and saaks regularlsatlon of genaral

pool Gnyt. qre No.J-146, Ssector IVM,B,bad,

‘New Delhi and altemati\,ej_y fo p any acecommo dation

in lieu theref,

2. - fpplicant's father uas allotted the

aforesaid quarter sometime in 1988 yhen he was

working as a DFesser under CGHS. He retired on

A



superannuation on 30.9,91. applicant was sharing
the 2foresaid accommodation with his father even
since its a2llotment to the later, and has not been

Nursing Attemdant in Safdarjang tbspitel on 22,11.90,

3. Respondents No.1 and 2 contend that the

aforesaid general pool guarter cannot be regularised

on @2dhoe out of turn basis in applicsnt's fawur
MUY o

as applicant is holding a/ministerial post, and

only ministerial staff of Safderjang Hospital are

sligible for ®RA in Delhi vide OM dated 27, 3.7

(mnexure=7/1).

4 Respondent No.3 adnits that applicant is
eligible for accommodation from hospital pool, but
contends that 2pplicent is not sentitled to apply
for the seme as persons appointed after 3%,12.85
are not entitled to apply for inclusion of their

name in waiting list for Type I sccommodation,

5 In tw other Oas bearing No,1257/96

5hri Sanjeev Joshi Vse UOI & Ors. decided on
15.,7.98 and No.816/96 shri D.K,Shama Vs, 3ecretary,
L & B Deptt. Govt. of NCT of Delhi decided on 20.2, 9
where the fathers of the applicants were allottees
of Gowvt. accommodation other than in the general
pool, and the applicants thems-elves wpon securing'
appoitment beoam.e entitled to accommogation within
ths gsneral pool, The Tribun;l had directed the
respondents to consider in consultation with sach
other within a specified period,the gquestion of
inter pool transfer and thereupon decide the

request of thaese applicents for regularisation

cf’\ the accommo detion on cut of tum ba
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S _
j‘udgments have also been referred to by Shri Krishan
in support of such a di rection being issued in the
‘present case. Not.hing‘ has been shown to me to
suggest thai‘; the aforesaid judgments, particulerly t
those -in 'C]osh'i's cése { supra) and D.K.Shama's

case { supra) have been stzyed, modified or

sgt asidee -

6. Follouing the ratis in the aforeszid
tuo judgnents, this 0a is disposed of with the
di rection that respondents Noes1 and 2 will in

/ .
consultztion with Respondent Noe3,consider the

question of inter pool exchange of house’; allotted
1':6» 8ppl‘if38nt's father an_d decide his request for
reqularisation éf the aforementioned guarter on
adhoec out of turn basis within 4 months from the
date of receipt of a copy of this‘qrder o Till a

. decision is taken, spplicant will not be evicted f rom
the premises in question. This will be without
prejudice to the right of resoandatilts to claim

license fee as per rulesy

7o . The On is'diépOSed of in tems of para 6

above, No .oostis. : 4 -
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